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CCPA - 66/96 

ShriM.•P..Dixit, the proxy counsel prays for 

adjournment on the ground that the learned.cou.nsel 

for the applicant, Shri N.N.'Parbat is not available 

today. List it on 20.11.96 for hearing on admission. 
S. 	 * 

Z 
/CBS/ 	 (D. Purkayastha) 	 (K.O. Saha 

Member () 	 Member (A) 

2/20.11.1996 	List on 11.12.1996 for hearing before the 

Division Bench. 

( V. N. Mehrotra ) 

	

M. 	 Vice- irr n 

3/11.12.96 	 Heard Shri Harendra Prasad Singh, learned 

counsel fbr the applicant. This CcPA has been 

filed alleging non-compliance of the order of this 

.Tribuia1 dated 1.2.1996 passed in the OA_62 of 1996. 
*A,/Q 	 IF 	 - 

-..)D 	 2.. 	Issue notice to the respondents to file sho 

6.Z cause witi'n four weeks from today as to why contempt 
\6 	cyM 

	

* 	. of Court proceedings be not Initiated against them. 

List on 19
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4./ 19.2. 97. 

OR - 66/96 

List it on 1/.4.97 for hear ç,:t::.\ 

Vic-chairman 

:• 

5 	
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List on 2?.9 7 fbr hearing 

on C CP IL 

IZ 

('J.N. Mehrotra 
\Jice-Chairma9 

1>  
6/ cQ • • 97 List on 2 0.08 • 1997 f or heari6g on 1ternpt.1 

S KY 	 v ice-Chajrnri 

20.8.97 	 List on 21.10.97 for hearing 
Contempt 

(V.N.11ehrotra) 
Vics-Chajrth 

8/20.10.97 	 Since DE is not available, case idjourned 

sineciietil1Djs constituted. 

- 	 (V.N.Mehrotra) 
- 	 V ice-cha irun 



V. 

All  

- cCPA 66/1996 

9/4.7.2003 

	

	Pt the very out Set inviting' attention to th &der 

of this Tribunal passed in 0. A, 62/96 in which direct!i*S 

had been given to the respondents to corider the rc[presentation 

of the applicant and also to e nsux'e expeditious payng nt of 

V 	Sett)nnt duçs, if due to the applicant, the 14, c,urel 

V 	
fer the respondents Shri F. c Verma has Suthitted thft the 

directionS of the Tribunal has Sjce been cwp lied

T 

ith / 

vide para 6 of the V sh..caus€ filed by them. He has.  also 

V 	referred to the reccipt of the amrntS received by ito 

applicant placeI at Anixure..R/2 and R/3 of thE' 0 ij 	
V 

V 	 •V ItjS thus observed that the ccderS of this T[ibunal 

given in, O.A.62/96have already beencQplied with 	the 

resondents', thereftte, there is no r€asonwhy this PA 	V 

should hold any further. Accdingly, thisCCliam tahds dismissed4 

(Sarweshwar Jha )/M (A) 	 ( B.N.Sirigh 	)/Vc 


